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T 4 ()

ISR e ded & IfRfam |
fafer (fRemdt ureuon) fawmT
(Zu—2)

ST
SAYR, 919 27, 2011

e U 2 (14) fafr /2 /2011—oR T fduE—Avsd
a1 feifea sfafage, S Isgure J8ied @ SrgAfd faie
25 HTd, 2011 Pl U §g, TSGR AR DI Farel Yep12rd
foar ST g

USIEYTT 35IH THal T@sH ATIFRT
3R regaraer wfafaaa, 2011
(2011 =1 sAIT FET* 7)
RIs3aTer #eled A AT e 25 AN, 2011 1 9od g
M Tod A e Jefafcadl, 3egemsit 3R
IefAleal &1 caRd IR FHAIS FAeW F fov Tur @A
TITHRINAT & AT W H e A [aher ot AT gar & 393197
# R ST aTell Teh dehfodeh Tehol ST 3eJalTdel YOTell ol
TAY s & fau, RfAussdt & ufdr srgme ardeRor see #
WAl &1 & foU qun s@@ Faed I N fawdr
3UEY A & T Jfafage
HRA IURTST & SI96d dY H ol T [aEnd-Avsa
efaf@a sfaFas sa T &-
1. @f@rea aw, R 3R REN.-(1) 3@ afRfEas &
AH U 3¢TA Thel @5 FHEAS 3R 3egemoe
fafegA, 2011 B
(2) 3HT YHR FFQUT TSAEAT T5T H g




57 (2)

ORI IIS—94, AT 27, 2011 TRT 4 (B)

(3) TE urT 26 fGEFY, 2010 & AR & wgcd g 3N
5q FATRH & 37 3uey W aRE ¥ 99ed 8191 S TR
G garT Aad Y 3R eet-feet suaet & fore-

(@) TsF # fAe-faw=1 foe; iR

(@) 3TdEsT 9FT & &9 fFYT-
H a7 3% oY # Aea-fea aiw @ga & s gl 3k
W R Y 3usy A 3@ 3fFEE F uRe & ufa ey R
T 37, W el 7 A1 Ided UFT & U &9 AU F qEHT H

39 399Y & Ygcd g1 & Ifd fAder & & & oremar Smdem|
2. gfomuu.sg 3RFTE & 9 dF & T<cH @
YT 3UfEIT o gl.-

()

(@)

"faferereT Hatler sgU" A URT 4 & 37EfT FUT ANV

fafersT dada s HfEva &

"FeTH WITAR" ¥ TR HT His AHET I1 TadT,

T witeR),  #epn e, s &
TarfAcarella @9rd, ImH 9Id, IR, AT
forel Toreae fAfr & 3rele a1 WER & TrEfas
=0T & 3ehe aifsa a1 wonfa dar +g o 3=y
MRS A woid, e Tew & @S 3emH
TAMT el IT 3R TfhATT IRH el & [olT
FFAT AR A S A & fav afFaar AR
3cReldcd =a%d Fy I €, faa &;

"Torerm Teerd IfAfa" @ 9rT 3 F el aAfsa Ser
asFd wfafa g §;

"IeIA" W, AT & Ay o IfF @ R_faAor a@r
3cAIGe H oM §31T,?JIT?I§@T:|T?JIT@T:|TQ"3'CIHEU
A AT oA H M I P 3Nk A a7
HIe FRIX FHAM, e 38 fonel off a1 @ STrem
SR, 3 &
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(3)
()

WHR" T AT T T THR IFTANT &
"afeaeRdr & 0T PIg SAfed AU § S 3T AT
oY AT WY HHATS f&d S oiftd g Rt
3gA #H, I FA A 3ggH # R,
3yfaehieRtor a1 fafaefleor e & forw geit fafaene
AT &;

"Asd ToE" & 9T 5 A fAfSse Az wefdar
Ffaa €,

" @ TSI TSI H TR TG
HAGa § IR eeg "HRAGRA" #T degEr I
ST ST

"I A AU Tod H TRl 3ega dr qurder
& TFEey # fedl @etH Wity carT e,
IAlled  GHOTGS, 3o, 3ildeed, HgATd,
3fefHtes, ISTELIOT, ATHIha], 3efelica Sedlie &l
FAo A O foRam e HfAwE € 3R sEe
386 F URFH R g fhar off Toreue Ay
& 3refisT 3T &

“R_fT” ¥ g VI & 3ha s = FgaAt
cary fafga ifagd &

TT” ¥ TSI T AfAvT §; 3R

“Tod TAF FATT” & 4T 3 & 31l a1fed To
qererd HiAfT AT &

3. Usg wusd afafa ik Oer wawa afdfa &1 764,
afFadr 3R FeF.-(1) THR, FAF g, Tow 7 AfAus
& ot & yAe & fov 3R 3egH TRg e & fav any
11 & o7 3fcaf@a wrel & yeael W foar &= & fow
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AF-IRYe, T Fgraar &g IR, I et TSR ary 12 &
il fafgd @Fg-dar & aR-aR 0 3Mdeal W TaR et
3R 3AF AUERT =R F A% |ar g ar Tored= /et &
it 3nafeTd T3t & forw et W fAuR w3 3o
fAUeRT el & TAU Uo7 ared GfATT &1 36T HT Gohell|

(2) T waFd @AY, RIEd & & fav 3macaAr &
gdetor el ar R off Torewe fafy & sueet @ ge ar
R & Ay e, et i oot w, afe w15 &,
R &¥El, STeT off 3maeTs & g8 _fussant & aryr faar
faas el 3k #AF-aRug wr RwRkes Hef @H-alvg &
RGBT gedd el & gEg-der o gl St uRT 12 &
3refeT fafga &r S|

(3) afe gerw WY arT 12 & el _fga gaa-dar
& HTR-HaR 07 3Mdeal W R e 3R 3T A9erT &
H fahe T § df TR, I garT, Toede et &
IefieT 39faTT efen & AT Jmdeel W AR e 3R 3o
ATerRT F & T vAs S & v e Seor aved afafa
ST HT Fehall|

(4) afe Terw wfery arT 12 & i fAfga aaEg-d&ar
F HfaR-fR W 3dear W FRART - iR 3da7 Auerr
A H AT Ear & O FF IeeuE Y & siafdse R
99 & g gU I, Tow wed WAfd ar, guredfa, e
aerad wfafa @, voeue R & sedfe segem & v smacs
R TaR A IR 3dR @AUerT & HT afed gefrl 5@
ATl & forv, O At & Fare wifteny & ufa e & 3y,
T gaFd gfAfa an, guieafa, Ser awed @f@fa & gfa
ferger @7 AIFATIT HA U AT S
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Wed 87 FATT doh w H I 3Mded W Jed faar
e H g7 IAAY g, dg7 Aefad AfAfT A e, d@ag
FROT ¥, 3ded o _AfERad & T 3R F =T FRa Hr
RAE afAfa & 3mmh doe & 3@ GE&a T Faher AR
afafa & fodr Afeaa & el w®d gu, W@ 3
T w1 ATy, @l waieer & fov, 39 OaRrT & i
gefaa afafa & Afaey gesr sRem

(5) T |IFd AT IR e dwwra a@f@Afa = &
3T Hicg, St fafgd v S, aEegeiid a5 |ehat|

(6) STET 39-URT (4) & 3tefiaT o aererd afAafa ar &er
aered afafaat & @ frdr of AfAfa garr 3rgem SRy 1 S
g, 98 Us¥ wuwd dfafa I, gufeufa, Somr @wea afafq,
30 TafOd @etH Wi, st 9T 12 & 3efie fafga @ow-
AT & MAR-R 3desd &1 AUeRT A & A%d W &, &
e AR FRas & far @ar & e #v ae)

4. Rfaue gada sqr Hr awon-faegaeT i
Hatel ogq, S Uorede "rasdr aedeer rfufaaa, 1958
(1958 @1 Mt &. 28) & 37efied WSELIhd Th AERT &,
58 A & vaeEt & v Afaus datie s gem|

5. disar waHl-(1) RfAue dada squ, vs¥ Fed
gfAfa & fOT Asa vadr g

(2) TS 3T Fog, Srer @wFa @AY & AT aAsa
TSTHT g

6. Alsar TSl A AfFaA IR FA-WFER IR TSI
aed @fAafa ar, guiRyfa, Ser awewa afafa & 3o,
forgerst 3R feor & Jregehel B gU Alse Toid B afFdar
AR Feg Fe=iaf@d ghr-

() 3mdesT xRl H qUT A A fAfAUTRdT @

ETAT A, Qo7 fhd a1 3Mdesr @ JEdiehd
T AR W Ahed H OURT 12 & e fafga
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FAT @A & Hid-ak e & AR 3%
fAuer & fov Fefga d&ra wigeRal & 3@afa
T,

(i) 3Tagar @ urRAfa AN FAT HR MacAr @
gieafd & RO & g aued @f@fa ;
FIfEyfa, forer aered afAfa & a@xeT @,

(iii) STT Fafad T&TH Wiy arT 12 & 3fia fafgd
FAT-HAT & MR- e | fAaR FE 3R
3a@T fAUeRT e & Qe @T g, d8r Afeursesdr
% 3Mdesd &l o auad afafa ar, gafFafa, Ser
gued AT & gHeT 38 fAfaay & fav 3@,

(iv) et 11 & T 3fcaf@a Rfdeson, ser 3k
Rarar & o Rfausesdr @ 3mdes wea i,
(v) g’ 11 A gur 3feaf@a R, el iR

Raraalr & for AfSusedr & gcd 3mdesl )
gefad fument ar iRt @ feoaforar grea &7,

(vi) Gl fasmer ar ot & feoafomn, afe &1 &,
F URT 12 & 3 Afgd aag-dar & faR-fa)
Tog T FIATT I JEIT HT,

(vii) afg fafga Taa-der & gefoa G ar st
q s o Rogoft yrog & & ar emr 11 & T
Sfeaiad Ao, ©el IR REra & fov
fafremetehdl & 9rea 3mdcee & OrT 12 & 3l fafea
HAG-HHAT & AR-AR, ToT TUFd FiATT & TqHET
TET T

7. GEfda {amer ar o i sregam.-(1) e
ITIRY, URT 6 & @US (i) & Il s Tl garT 3Tl
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AT FY T 3Mded W a7 12 & 3efia fafgd gag-dar &
HR-HR [TaR 0T 3R 38T AuerT e

(2) Fefaad famr a1 wigenr, Afta #a-d@ar &
HMR-MAR, URT 6 & @US (v) & HA Asel Todl GarT argl
Rt fewuforr 3ueeyr wReEm, 3k, afe TeEfa f[uwer ar
wife), fafed Taa-dar & MaR-ax feoafoar 3qeey wua
A fOwer |ar § o Ig @FsT SIRem fF err 11 7 Jer
Sfeaf@a sreaafeia Rl geb 3R Raal & d@& g &
TR 9T a1 FIftehrY T IS 38T A1 Ferd AL &

8. MEeEA H YWI.-(1) WHR, I1 o &ifde T
Solagifaieh ®9 AU A, U AT 3ded 9§97 fAfgd & & faw
q&TH gl Si-

(F) deara AR & el gwdl; 3R

(@) Toey At & e foegAEs uwdl ar

foeTadeT g%l & T W A G&AT AT 3R
g&ar

q fAae Faem|

(2) Tl TeEfaa fomT a1 WIfOsRr FRIAET R & fow
3R 3T 3T SR #e & fIv UET e YEY FIR
HT|

(3) uAF fafeurserdr, #lsed TSl & 3Mdeed U&T
Tedd A THY, W fftd &7 A, v TE@IAE, TE
YAMOIT XA gV &I % g gaord Rt & oy @ @9
3UStl T IeuTelT M| fAAUEsd! ganr fear T -
THIOT 31T ST el 3R FAoR el o Jle & v dere
IIfEhRT ZaRT THRR foham S|
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9. 3ded FT BB fFAT FE-(1) BT & fAT
gt 3mdea fafga Ifa & arr 5 & 399wy (1) 3R 2 H
3feaf@a A Todl & yedd R ST

(2) &R 11 # JU7 UG 3fefehiolad Yehol, RAMId, o
7 fATANOT IIcd el & Ydlold & folv HTdcsT URT 5 T
39-URT (1) & 3fcafld Aser Toldh @ g&dd fohar smem|

(3) 3T-4RT (1) 3R (2) & 33fT AT W &T H
3R oY Fra & ary gem, S fafka & S

10. sfaReFa qaar #amar i Farwr wRAFR i afFd.-
(1) 3g=mit & fAw 3desd gied gl R @efd WifEsiy
e 4, G M@ g dr faRed Faem gred & &
rfFaar giem:

Red 38 ORI & el FARFT FIar Fael T IR &
EqAfeId T ST TR AR ETULT-UT SAlSe TSl & ATEIH
q AT SRET|

(2) 31Mdcsh UTEIT el FFallotd AlSel Told! &l gar|

(3) WeTH WK, 37deel T HROUN Higd HoX el AT
AHSR e & U IO G FFeud fafrenmsendr
Fotam AN 3R TE gfd FEEleud Alser Tole @ gesifehd
|

11. Igafoa 3Fe, Ramal, gel ar Rf¥edfwot @
HY.-STET TR AT 38+ Iefeqey g off 37 Wit 4
3efpfad dehel, R, @& ar RAf¥RoT #ox e & fav
fray off Toree fafr & 3t Feera foham amm @, 98 TR,
e 7 fafurs & g aellel T ¢fife 4, W el & reaehs
mgc,wagamm,mﬁmmmmﬁ$
YaeT @l 3fgpicd Uehol, RO, @& I RIART AR FX
Hehatl|
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12. 3AgAl W FHTE & & v gag-daAm.-(1)
dcHAT Yged frd e fafYn, aifa ar smeet & 3idtdse
fordl ST & &1 §U o TR, FaTH WOUHRT g@nT 3mdestt W
FREAE A IR 3AH AIERT W & v gEg-dar (kg
X Fehall|
(2) PR, sl TAT & AT HAGT W HIAATET FLed
IR TerE wier), defta Jemr a1 aRer @ fewufoat &
fow 3R 3o o wued @fafa an, gafRufa, Ser awed
AT 1 Tdd e & foav gag-dar fRBfga & @)
(3) &R, =g FuFd FfAfa & fow, sadhr RAwier
AR-aRwe, 1 T dd H& & fav FaEg-dar {fga w1 @l
13. 3dfier.-1s o R[S -
() w&TH ISR & el § <Ifdd gl W I
quFd AfATT
(i) Torem Ted TfAfa & 3Rl & AT g W
TS qererd GfAfd =
(iii) oI TIFT AT & e F AT g W
TIHR -
e R ST ater 3 T AfAuTeeRdr garT wied fr arE
q IE Gag & MR- 3rdier X Faher|
14. qedieror-(1) fohd Toreu= fafr # 3redidse fner
a1 & gl W T AR, AT d EGUOT U AT IFA 39 AT
R I e W, fRAY o |@atH WiashrY a1 s |ered
afafa a1 R Srom auera afafa & g#eT o fher o wRIarer
1 3fFerg #FAwar ddhelt IR 3FA Hr wdarfear a1 3@H aIiRda
3R & AT &1 96O FT FHAT ATfeh I FARad forar
ST E@e [ e dishaiifa & faeg #7er §, & & afyr & 3usr
& fa%g & 3R 398 T & fAv e & AHSR fFd S
& AH H, 38 JhR TAITEd fohdd el arel 3meeit & S gt
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& T a¥ & IR 3R T3t i AU & Al A A
A & NR-AR, T A N THhaf, 3 a8 S TS|

(2) 39 URT & 33T WHER garr I 7Y 1 Heer
ifaa gl AR aFea aefadl ) aregen gl

15. I=9 wuEd w@fafa ik Gor wea sf@afa &
FfwRan-RAfeas & g 39, Tas fov, ar [faue & o
HAE, ST o, Isg Wad afafa ar e e aeera afafa
I URT 3 & 3MElleT 3T o fAU 3desil W fauR axat 3R 3ean
TAIERT &t &1 ATSRIRAT gleft, Wy gl St fafgd & S|

16. HeHTEaqE® 1 T FNEAE F AT FWOLIT TS
afafa ar Senr awed @fAfa & 3wer a1 3= geTai ar wr
afAafa & ey & 3l S T arel WHR & fohellT FAanrT &
foog T P 919 & d@e9y #F P gE, 3PS T [/ow
Faifear e gl St 37 AP a1 deHle R R gt
AT & 3T FeHTaEE @ AR AT AT S & forw 3mifRa

17. MIAFAL-TWHFR & Pg o va=dr ar Wiy, ar
Hs o TUEE Tt SEA 3@k T & g
giEAfad g, Afauasar fr ey sifgs gufca & Soft & 3
arelr foReT o Fae & W fafureedr @ wEAfa & foar e
3 fAfFearsehdl a1 GFe ®9 @ Oiteha o {6 a8 fndr off

Wed o A 6y 8 Rfue & fAeust 3R odt aur
WHR AT 3T fheel o vafeaar ar wfemRar & & R &
ganT, a1 frdr o Tl WfosRY garT Rfaumsehdr @ 3uesy
T AT ghaw, I HIS E, & HEew A OHAET g
TR RN STeAdT &l el & fow AfAgRa S e

18. Ia:FEA 3yayv.-s0 JRATH & 3uew @ el
fafoens weamal W oe) gl S 38 RHTH & UREH S arhie
N WHR AT 3G Taf=qdl, MR a1 39hAT § T Ry &
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e @ €, afe geefrua Rfeusesar [Jfga gwa 3k 3fa
# FISel Toledl & 3HMdeeT FEI Feh T faehed e &

19. AT #1 3= PRI w AR gen-sa
AT H JUT 3TYT 3udUd & e, 3§ fREaa &
3USY, dcHAT Ydcd T o 3w voreurs fafe, ar o fael
fafer & 3MUR W 999 [@a arelr fRar wf¢ ar gar ar R
forga & 3eafdse 388 e foRdr a9 & g 9 o,
TEARIET ToITg TWA |

20. wfears F Awor f afFa.-(1) Ife s@ ARAHIA
& 3yl F HAlfead A H PS HISAS Icdeod & dl THR,
Toqd # YT TS GaRT, TH 39eY & Hepll S 36
Jfafae & 3uaal @ r@era 7 & 3R & 37 T wfears #r
foRIEOT et & fIT 3T a1 §dET Idid &

W 30 URT & 3he &g off ey 56 fRfAww &
URFH ¥ &l a¥ &7 Femary H FACT & IRAIA oTaf [har
S|

(2) 3H 4RT & AT fhar = IS e 3TF 3T
JhR fRd ST & 9edrd, JUFT oMy, T faura-Avse &
Heel & HHET I@T S|

21. g Ta= i AfFd.-(1) TWHER, FURUGAT 3H
HRfEd & gaieEr # wRfifead & & faw, sifRgaer gan,
e Sar ghelT

(2) z@ IAEATH & 3T T W FHET A, 9%
3H YhR T Sl & U, JARFT MY, Tog fAur-Avse
& Weel & WAL, o9 9% HF A @, g T ¥ ey @
Frafy & T, St T T & AT & 3cRIcak I & FHATASE
g gohell, @ S AR Ife, 39 &7 fI, FEd 3 39 geR W
T § AT S 3T {F A WA & Ud, Ao TTUTHA-HAUSS hi
T W foreel o uaT & 5 Y 3UeaRoT Fear § I TE
Thed AT & 5 W Fg Fuw 78 s I« =fRge ar
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dcRard 08 9H Saa T 3UARd ®F H YHEr gherom,
Fifeafa, 36T #S YHIG g0 gem, Jduiy, v Fig s
3UTeeRUT AT STceleol, 3e7eh 31efie qa i <l =y forell ol
AT W gfdeel JaTa FET STl

22. favws 3R safea.-(1) TS 36 Tad fasd
AHLGSN 3R IO eFeer, 2010 (2010 &1 3redrewr
H. 04) g8 garT fafaa fxar Smar gl

(2) 8 AT $ @1 gU o, 39 A & IefeT
T AT 9T, FRARA, SN H R HOFgTAT A F R
3eer 39 Jfafaye & e Y I gagy S|

¥ 29 <1+,
q'g@amaﬁal
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, March 27, 2011
No. F. 2 (14) Vidhi/2/2011.-In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor is pleased

to authorise the publication in the Rajasthan Gazette of the following
translation in the English language of the Rajasthan Udyam Ekal
Khirki Samarthyakari Aur Anugyapan Adhiniyam, 2011 (2011 Ka
Adhiniyam Sankhyank 7) :—
(Authorised English Translation)
THE RAJASTHAN ENTERPRISES SINGLE WINDOW
ENABLING AND CLEARANCE ACT, 2011

(Act No. 7 of 2011)
[Received the assent of the Governor on the 250 day of March, 2011]

An

Act
to provide for accelerated and time-bound grant of various
licences, permissions and approvals and to enable an alternative
single window clearance mechanism to be triggered in case of
failure of competent authorities to act in time, to support an
investor friendly environment in the State of Rajasthan and for

matters connected therewith or incidental thereto.

Be it enacted by the Rajasthan State Legislature in the
Sixty-second Year of the Republic of India, as follows:-

1. Short title, extent and commencement.-(1) This Act may
be called the Rajasthan Enterprises Single Window Enabling and
Clearance Act, 2011.

(2) It extends to the whole of the State of Rajasthan.

(3) This section shall be deemed to have come into force on
and from 26™ December, 2010 and other provisions of this Act
shall come into force on such date as the Government may, by

13
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notification, appoint and different dates may be appointed for
different provisions, in or in relation to, different-
(a) districts in the State; and
(b) format of the application form-
and any reference in any such provision to the commencement of
this Act shall be construed as a reference to the coming into force
of that provision in such districts, or in relation to such format of
the application form.

2. Definitions.-In this Act, unless the context otherwise
requires,-

(a) "Bureau of Investment Promotion" means the Bureau
of Investment Promotion as declared under section 4;

(b) "Competent Authority" means any department or
agency of the Government, Local Authority, Statutory
Body, State owned Corporation, Gram Panchayat,
Municipality, or any other authority or Agency
constituted or established under any Rajasthan law or
under administrative control of the Government, which
is entrusted with the powers and responsibilities to grant
or issue permissions for setting up or commencement of
operations of an enterprise in the State;

(c) "District Empowered Committee" means the District
Empowered Committee constituted under section 3;

(d) "enterprise" means an industrial undertaking or a
business concern or any other establishment, by
whatever name called, engaged in the manufacture or
production of goods, in any manner, or engaged in
providing or rendering of any service or services;

(e) "Government" means the State Government of
Rajasthan;

(f) "investor" means any person who invests capital in any
new enterprise or in an existing enterprise for
expanding, modernizing or diversifying for securing

income or profit or common social good;
14
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(g) "Nodal Agency" means the Nodal Agencies referred to
in section 5;

(h) "notification" means a notification published in the
Rajasthan Gazette and the word 'notified' shall be
construed accordingly;

(1) "permission" means grant or issue of permission,
no-objection certificate, clearance, allotment, consent,
approval, registration, enrolment, licence and the like,
by any Competent Authority in connection with the
setting up of an enterprise in the State of Rajasthan and
shall include all such permissions as are required under
any Rajasthan law until the enterprise commences its
operation;

(j) "prescribed" means prescribed by the rules made under
this Act;

(k) "State" means the State of Rajasthan; and

() "State Empowered Committee" means the State

Empowered Committee constituted under section 3.

3. Constitution, powers and functions of State Empowered
Committee and District Empowered Committee.-(1) The
Government may, by notification, constitute a State Empowered
Committee to assist Council of Ministers in considering the
proposals for benefits as mentioned in section 11 for the purpose
of promoting investment and for setting up of enterprises in the
State and to consider and dispose of applications for permission
required under Rajasthan laws in case the Competent Authority has
failed to consider and dispose of such applications within the time

limit prescribed under section 12.

(2) The State Empowered Committee shall examine the
applications for giving concessions or grant exemption or
relaxation from the provisions of any Rajasthan law, take into
consideration the comments of the departments, if any, hold

15
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discussions with the investors, wherever necessary and make
recommendations to the Council of Ministers. The time limit for
submitting recommendations to the Council of Ministers shall be

such as may be prescribed under section 12.

(3) The Government may, by notification, constitute a
District Empowered Committee for each district to consider and
dispose of applications for permission required under Rajasthan
laws in case the Competent Authority has failed to consider and
dispose of such applications within the time limit prescribed under
section 12.

(4) Notwithstanding anything contained in any Rajasthan
law, the State Empowered Committee or, as the case may be, the
District Empowered Committee shall, in case the Competent
Authority has failed to process and dispose of such applications
within the time limit prescribed under section 12, have the power
to consider and dispose of applications for permission under any
Rajasthan law. For this purpose, references to the Competent
Authority in such law shall be construed as including reference to
the State Empowered Committee or, as the case may be, the

District Empowered Committee:

Provided that where the Committee is unable to meet or
otherwise unable to consider the application immediately, the
Chairperson of the concerned Committee may, for reasons to be
recorded in writing, decide the application and report the action
taken to the Committee in its next meeting and the decision of the
Chairperson, subject to any decision of the Committee, on such
application shall for all purposes be deemed to be the decision of
concerned Committee under this section.

(5) The State Empowered Committee and the District
Empowered Committee may be assigned such other functions as

may be prescribed.

16



AT 4 (h) TSR ITST—U=, JE 27, 2011 57 (17)

(6) Where permission is issued by State Empowered
Committee or any of the District Empowered Committees under
sub-section (4), State Empowered Committee or District
Empowered Committee, as the case may be, may recommend to
the Government for appropriate action against the concerned
Competent Authority, which has failed to dispose of the
application within the time limit prescribed under section 12.

4. Declaration of Bureau of Investment Promotion.-The
existing Bureau of Investment Promotion, a society registered
under the provisions of the Rajasthan Societies Registration Act,
1958 (Act No. 28 of 1958) shall be the Bureau of Investment
Promotion for the purposes of this Act.

5. Nodal Agency.-(1) The Bureau of Investment Promotion

shall be the Nodal Agency for the State Empowered Committee.
(2) The District Industries Centre shall be the Nodal

Agency for the District Empowered Committee.

6. Powers and functions of Nodal Agency.-Subject to the
superintendence, direction and control of the Government and the
State Empowered Committee or the District Empowered
Committee, as the case may be, the powers and functions of the
Nodal Agency shall be as follows:-

(i) to assist the investors in completing the application
forms, to acknowledge completed applications and
forward such application to the concerned Competent
Authorities for processing and disposal within the time
limit prescribed under section 12;

(i1) to monitor the status of applications and place the
report of the status of applications before the State
Empowered Committee or the District Empowered
Committee, as the case may be;

(i11) to place the application of the investor before the State

Empowered Committee or the District Empowered
17
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(iv)

(v)

(vi)

(vii)

Committee, as the case may be, for its decision, where
the concerned Competent Authority has failed to
consider and dispose of the application within the time
limit prescribed under section 12;

to receive applications for relaxations, exemptions and
concessions as mentioned in section 11 from the
investor;

to seek comments of the concerned departments or
authorities on the application for relaxations,
exemptions and concessions as mentioned in section 11
received from the investor;

to submit the comments of the concerned department
or authority, if any, to the State Empowered
Committee within the time limit prescribed under

section 12;

to submit the application for relaxations, exemptions
and concessions as mentioned in section 11, received
from the investor to the State Empowered Committee
within the time limit prescribed under section 12, in
case no comments are received from the concerned

department or authorities in the prescribed time limit.

7. Obligations of concerned department or authority.-(1) The

Competent Authority shall consider and dispose of the application

forwarded to it by the Nodal Agency under clause (i) of section 6

within the time limit prescribed under section 12.

(2) The concerned department or authority shall provide

comments sought by the Nodal Agency under clause (v) of section

6, within

the prescribed time limit, and, if the concerned

department or authority fails to provide comments within the

prescribed

time limit, it shall be deemed that the concerned

department or authority has no objection or suggestion regarding

18
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the requisite relaxations, exemptions and concessions as mentioned
in section 11.

8. Application form.-(1) The Government shall be
competent to prescribe an application form, either in physical or
electronic format, which may consist of-

(a) forms under Central laws ; and

(b) existing forms or new forms in lieu of existing forms or

modified forms under Rajasthan laws.

(2) All departments or authorities concerned shall accept
such application form for processing and issue of required

permission.

(3) Every investor shall furnish a 'Self Certification', in the
prescribed form, at the time of submitting application form to the
Nodal Agency, certifying that he shall comply with the applicable
provisions of the relevant laws. The Self Certification furnished by
the investor shall be accepted by the Competent Authority for the

purpose of issuing and granting permission.

9. Filing of application.-(1) All applications for
permissions shall be submitted in the prescribed manner to the
Nodal Agency mentioned in sub-sections (1) and (2) of section 5.

(2) For the purpose of availing customized packages,
concessions, exemptions or relaxations as provided in section 11,
the application shall be submitted to the Nodal Agency mentioned
in sub-section (1) of section 5.

(3) The application under sub-section (1) and (2) shall be in
such form and be accompanied with such fees as may be
prescribed.

10. Power of Competent Authority to call for additional
information.-(1) On receipt of an application for permissions, the
Competent Authority shall have powers to obtain additional

information, if required, from the applicant:
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Provided that the additional information under this section
shall be requisitioned only once and requisition letter shall be sent
through the Nodal Agency.

(2) The applicant shall furnish the required information to

the concerned Nodal Agency.

(3) The Competent Authority shall, after sanctioning or
rejecting, with reasons, the application, send its orders to the
concerned investor and endorse a copy thereof to the concerned

Nodal Agency.

11. Grant of customized packages, concessions,
exemptions or relaxations.-The Government may, with a view to
facilitate investment in the State, grant customized packages,
concessions, exemptions or relaxations to any enterprise or
category of enterprises in the State, subject to such conditions as it
may deem fit, where the Government, or any other authority
subordinate to it, is empowered under any Rajasthan Law to grant

such customized packages, concessions, exemptions or relaxations.

12. Time limits for processing of applications.-(1)
Notwithstanding anything contained in any Rajasthan law, policy
or orders for the time being in force, the Government may
prescribe time limit for processing and disposal of applications by

the Competent Authority.

(2) The Government may prescribe time limit for Nodal
Agency to process the application and the comments from the
Competent Authority, concerned department or authority, and
submissions of the same to the State Empowered Committee and

District Empowered Committee, as the case may be.

(3) The Government may prescribe time limit for the State
Empowered Committee for submitting its recommendations to the

Council of Ministers.

20
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13. Appeal.-Any investor aggrieved by the orders of —

(i) the Competent Authority may appeal to the State
Empowered Committee;

(i1)) the District Empowered Committee may appeal to
the State Empowered Committee;

(i) the State Empowered Committee may appeal to the

Government,-

within thirty days from the date of the receipt by the investor of the

order appealed against.

14. Revision.- (1) Notwithstanding anything contained in
any Rajasthan law, the Government may, either suo motu or on an
application made to it in this behalf, call for the record of any
proceeding before any Competent Authority or the State
Empowered Committee or a District Empowered Committee and
examine the propriety of the proceedings or orders passed therein
so as to ensure that the orders are not against public policy nor
against the provisions of law and make therein such orders as it
may think fit within one year of issuance of the orders being so
revised in cases of rejection of the application for permissions and

within three months in cases of grant of permissions .

(2) The orders passed by the Government under this section

shall be final and shall be binding on all concerned.

15. Jurisdiction of the State Empowered Committee and
the District Empowered Committee.-The class of investment for
which or investment limits up to which the State Empowered
Committee or a District Empowered Committee shall have
jurisdiction to consider and dispose of applications for permission

under section 3 shall be such as may be prescribed.

16. Protection of action taken in good faith.-No suit,
prosecution or legal proceedings shall lie against the Chairperson
or other members of State Empowered Committee or District

21
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Empowered Committee or any employee of the Government acting
under the direction of such committee in respect of anything
which, in good faith, is done or intended to be done under this Act
or any rules made thereunder.

17. Confidentiality.-No agency or authority of the
Government or, any local authority, including any functionaries
thereunder, shall disclose to any other investor or to a person not
duly authorized, any information forming the intellectual property
of the investor without the consent of such investor:

Provided that all information in respect of the terms and
conditions of the investment made in the State and the facilities, if
any, provided to the investor by the Government or any of its
agencies or authorities, or by any local authority, shall be notified

by the Government for information of the public.

18. Transitional provisions.-The provisions of this Act
shall apply to all investment proposals that have been under
consideration of the Government or any of its agencies, authorities
or undertakings on the date of commencement of this Act, if the
concerned investor so opts by submitting an application to the

Nodal Agency in the prescribed form and manner.

19. Act to override other laws.-Save as otherwise
provided in this Act, the provisions of this Act shall have
overriding effect, notwithstanding anything inconsistent therewith
contained in any other Rajasthan law, for the time being in force,
or any custom or usage or any instrument having effect by virtue of

any such law.

20. Power to remove difficulty.-(1) If any difficulty arises
in giving effect to the provisions of this Act, the Government
may, by order published in the Official Gazette, make provisions,
not inconsistent with the provisions of this Act, as appears to it to

be necessary or expedient for removing the difficulty:
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Provided that no order under this section shall be made
after the expiry of a period of two years from the commencement
of this Act.

(2) Every order made under this section shall be laid, as
soon as may be, after it is made, before the House of the State
Legislature.

21. Power to make rules.-(1) The Government may, by
notification, make rules generally for carrying out the purposes of
this Act.

(2) All rules made under this Act shall be laid, as soon as
may be after they are so made, before the House of the State
Legislature, while it is in session, for a period of not less than
fourteen days, which may be comprised in one session or in two
successive sessions and, if before the expiry of the session in
which they are so laid or of the session immediately following, the
House of the State Legislature makes any modification in any of
such rules or resolves that any such rule should not be made, such
rule shall thereafter have effect only in such modified form or be of
no effect, as the case may be, so however that any modification or
annulment shall be without prejudice to the validity of anything
previously done thereunder.

22. Repeal and savings.-(1) The Rajasthan Enterprises
Single Window Enabling and Clearance Ordinance, 2010
(Ordinance No. 04 of 2010) is hereby repealed.

(2) Notwithstanding such repeal, all things done, actions
taken, notification issued or orders made under the said Ordinance
shall be deemed to have been done, taken, issued or made under
this Act.

A 79 TS,
Principal Secretary to the Government.

22
Government Central Press, Jaipur.
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(Authorised English Translation)

THE RAJASTHAN ENTERPRISES SINGLE WINDOW ENABLING AND

CLEARANCE (AMENDMENT) ACT, 2020

(Act No. 22 of 2020)

(Received the assent of the Governor on the 16™ day of September, 2020)

An
Act

to amend the Rajasthan Enterprises Single Window Enabling and Clearance Act, 2011.

Be it enacted by the Rajasthan State Legislature in the Seventy-first Year of the
Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the Rajasthan
Enterprises Single Window Enabling and Clearance (Amendment) Act, 2020.

(2) It shall come into force at once.

2. Amendment of section 2, Rajasthan Act No. 7 of 2011.- In section 2 of the
Rajasthan Enterprises Single Window Enabling and Clearance Act, 2011 (Act No. 7 of 2011),
hereinafter referred to as the principal Act,-

(i)

(i)

(iii)

the existing clause (a) shall be renumbered as clause (aa) and before clause (aa)
so renumbered, the following new clause shall be inserted, namely:-

"(a) "Board" means the Board of Investment established and constituted under
section 2-A;";

after clause (aa) so renumbered and before the existing clause (b), the following
new clause shall be inserted, namely:-

"(aaa) "Commissioner” means the Commissioner (Investment and NRIs) of

Bureau of Investment Promotion;";

for the existing clause (b), the following shall be substituted, namely:-

“(b) “Competent Authority” means-

(i)

(ii)

in case, proposals falling under jurisdiction of District Empowered
Committee, any department or agency of the Government, Local
Authority, Statutory Body, State owned Corporation, Gram
Panchayat, Municipality, or any other authority or Agency
constituted or established under any Rajasthan law or under
administrative control of the Government, which is entrusted with
the powers and responsibilities to grant permission for setting up
or commencement of operation of an enterprise in the State; and

in case, proposals falling under jurisdiction of State Empowered
Committee, the Commissioner and/or officers of concerned
departments/instrumentalities of the Government, deputed in the
office of Bureau of Investment Promotion;”; and
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(iv) after the existing clause (h) and before the existing clause (i), the following new
clause shall be inserted, namely:-

“(hh) “One Stop Shop” means the comprehensive and hassle free assistance
provided by the Government or its instrumentalities under one roof
through Nodal Agency to investor from the time he submits viable
investment proposal falling under the jurisdiction of the State
Empowered Committee, till the commencement of operation of an
enterprise;”.

3. Insertion of new sections 2-A, 2-B, 2-C, 2-D and 2-E, Rajasthan Act No. 7 of
2011.- After the existing section 2 and before the existing section 3 of the principal Act, the
following new sections shall be inserted, namely:-

""2-A. Establishment and constitution of the Board.- (1) The Government
shall establish and constitute a Board to be called the Board of Investment.

(2) The Board shall consist of the following, namely:-

(1) the Chief Minister Chairperson;

(i) the Minister in-charge of Industry Vice-Chairperson;
Department

(ili) ~ the Minister in-charge of Finance Member;
Department

(iv)  the Chief Secretary Member;

(v) the Secretary in-charge of the Member;
Department of Industry

(vi)  the Secretary in-charge of the Member;
Department of Finance

(vii) the Commissioner Member-Secretary.

Explanation.- For the purpose of this sub-section, "Secretary in-charge"
means the Secretary in-charge of a department and includes an Additional Chief
Secretary and Principal Secretary when he is in-charge of a department.

(3) The Minister in-charge and the Secretary in-charge of the concerned
department(s) may be invited as special invitees in the meetings of the Board but they
shall have no right to vote on any matter before the Board for decision.

(4) The Board shall be the apex body for providing accelerated approvals and
permissions to the investment proposals considered under section 3 and for all the
matters related and incidental thereto industrial development and investment
promotion for the State.

(5) The Secretariat of the Board shall be Office of the Bureau of Investment
Promotion at Jaipur.

(6) The State Empowered Committee shall make its recommendations to the
Board for taking decisions related to investment proposals falling under its
jurisdiction.
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2-B. Meeting of the Board.- (1) The Board shall hold its meeting on such date
and at such time and place as it may determine.

(2) The meetings of Board shall be presided over by the Chairperson.

(3) The Board shall follow such rules of procedure while transacting business
at its meetings as may be prescribed.

2-C. Vacancies, etc. not to invalidate act or proceedings.- No act or
proceedings of the Board shall be questioned or shall be invalidated merely on the
ground of existence of any vacancy or defect in the constitution of the Board.

2-D. Powers and functions of the Board.- The powers and functions of the
Board shall be as follows:-

(i)  to consider, review, formulate and approve policies, programmes and
schemes for promoting investment in the State in enterprises and
infrastructure sector(s);

(i)  to provide guidance and directions for making requisite modifications in
the policies, procedures and systems made to accelerate economic
growth and development and employment generation in the State;

(iii)  to provide approval for customized packages, concessions, exemptions
or relaxations and other benefits to the enterprises which are beyond the
scope of policies of the Government by making requisite amendments
therein;

(iv) to consider and dispose of inter departmental issues pertaining to
investment proposals;

(v)  to give directions, if necessary, to Bureau of Investment Promotion and
also to the concerned departments or instrumentalities of the
Government through Bureau of Investment Promotion to promote
investment in the State from time to time;

(vi) to consider, review and take decision on such matters as may be
referred by the State Empowered Committee; and

(vii) to exercise such powers and perform such functions as may be
necessary for promoting investment and to generate opportunities of
employment in the State.

2-E. Disposal of Applications under One Stop Shop.- (1) All proposals
falling under the jurisdiction of the State Empowered Committee shall be considered,
examined and disposed of under One Stop Shop.

(2) The Commissioner shall be administrative head of Nodal Agency
mentioned in sub-section (1) of section 5 and shall be responsible for all affairs of the
Nodal Agency.

(3) The officers of the concerned departments or instrumentalities of the
Government shall be deputed on part time basis in the office of Nodal Agency
mentioned in sub-section (1) of section 5 for providing necessary approvals and
clearances of their concerned departments or instrumentalities of the Government.
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(4) The officers so deputed in the office of Nodal Agency shall be responsible
for disposal of proposals so received from the investors within the time prescribed
under section 12 by taking necessary assistance from their concerned departments or
instrumentalities of the Government, if required, and the same shall be submitted to
the Commissioner and he shall, if required, coordinate with concerned department or
instrumentality of the Government.

(5) The Commissioner and/or officers so deputed, as the case may be, shall be
empowered by the concerned departments including instrumentalities of the
Government by delegating their powers for granting requisite approvals/permissions
pertaining to their departments or instrumentalities of the Government, as the case
may be, to the investment proposals by making necessary amendments in the State
Acts and rules and regulations made thereunder to carry out the purposes of the Act.

(6) The Commissioner shall, on behalf of the departments and
instrumentalities of the Government concerned, exercise his powers, authenticate the
documents and issue necessary orders and grant approvals/ permissions under his
signatures, till the commencement of commercial production or operation of the
enterprises concerned.

(7) The Commissioner shall exercise supervision and control over, the officers
and employees of the Bureau of Investment Promotion and, the officers so deputed on
part time basis in the Bureau of Investment Promotion and he shall discharge other
duties which are necessary to carry out the purposes of the Act.

(8) Where the proposals so submitted for investment are not disposed of
within the time limit prescribed under sub-section (4), they shall be referred to the
State Empowered Committee.”.

4. Amendment of section 3, Rajasthan Act No. 7 of 2011.- In section 3 of the
principal Act,-

(i) in sub-sections (1) and (2), for the existing expression "Council of Ministers"
wherever occurring, the word "Board" shall be substituted; and

(if) in sub-section (2), for the existing word "departments"”, the expression
“departments including instrumentalities of the Government” shall be
substituted.

5. Amendment of section 6, Rajasthan Act No. 7 of 2011.- In section 6 of the
principal Act,-

(1) in clause (v), for the existing expression “concerned departments or authorities”,
the expression “departments or instrumentalities of the Government” shall be
substituted;

(i) in clause (vi), for the existing expression “concerned department or authority”, the
expression ‘“‘department or instrumentality of the Government” shall be
substituted,
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(ii1) in clause (vii), for the existing expression “concerned department or authorities in
the prescribed time limit.”, the expression “department or instrumentalities of the
Government in the prescribed time limit;” shall be substituted and after clause

(vii) so amended, the following new clause shall be added, namely:-

“(viii) to discharge such other functions or directions, as may be assigned/given
by the Government or the Board and/or the State Empowered
Committee, as the case may be, from time to time.”.

6. Amendment of section 7, Rajasthan Act No. 7 of 2011.- In section 7 of the
principal Act,-

(i) in heading, for the existing expression “department or Authority”, the
expression “department or instrumentality of the Government” shall be
substituted;

(if) in sub-section (1), for the existing expression “Competent Authority”, the
expression “department or instrumentality of the Government” shall be
substituted; and

(iii) in sub-section (2), for the existing expression "department or authority"
wherever occurring, the expression "department or instrumentality of the
Government™ shall be substituted.

7. Amendment of section 8, Rajasthan Act No. 7 of 2011.- In sub-section (2) of
section 8 of the principal Act, for the existing expression "departments or authorities”, the
expression “departments or instrumentalities of the Government™ shall be substituted.

8. Amendment of section 10, Rajasthan Act No. 7 of 2011.- In section 10 of the
principal Act,-

(i) in sub-section (1), for the existing proviso, the following shall be substituted,
namely:-

“Provided that the additional information under this section shall be
requisitioned only once. In case of matters falling under the jurisdiction of District
Empowered Committee, such requisition letter shall be sent through the Nodal
Agency only.”; and

(ii) in sub-section (3), after the existing expression “Nodal Agency” and before the
existing punctuation mark “.” appearing at the end, the expression “or the
department or instrumentality of the Government concerned, as the case may be”
shall be inserted.

9. Amendment of section 12, Rajasthan Act No. 7 of 2011.- In section 12 of the
principal Act,-

(1) in sub-section (2), for existing expression "department or authority”, the
expression ‘“department or instrumentality of the Government" shall be
substituted; and
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(ii) in sub-section (3), for the existing expression "Council of Ministers™, the word
"Board" shall be substituted.

10. Amendment of section 16, Rajasthan Act No. 7 of 2011.- In section 16 of the
principal Act, after the existing expression "Chairperson or other members of" and before the

existing expression "State Empowered Committee”, the expression "the Board or" shall be
inserted.

fasle, FAR ARaT,

Principal Secretary to the Government.

TS Frdld HZOMET, STAYT]
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No. F. 2(36)Vidhi/2/2020.- In pursuance of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to authorise the publication in the Rajasthan
Gazette of the following translation in the English language of Rajasthan Udyam Ekal
Khirki ~ Samarthyakari Aur  Anugyapan (Sanshodhan) Adhiniyam, 2020 (2020 Ka
Adhiniyam Sankhyank 22) :-
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(Authorised English Translation)

THE RAJASTHAN ENTERPRISES SINGLE WINDOW ENABLING AND

CLEARANCE (AMENDMENT) ACT, 2020

(Act No. 22 of 2020)

(Received the assent of the Governor on the 16™ day of September, 2020)

An
Act

to amend the Rajasthan Enterprises Single Window Enabling and Clearance Act, 2011.

Be it enacted by the Rajasthan State Legislature in the Seventy-first Year of the
Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the Rajasthan
Enterprises Single Window Enabling and Clearance (Amendment) Act, 2020.

(2) It shall come into force at once.

2. Amendment of section 2, Rajasthan Act No. 7 of 2011.- In section 2 of the
Rajasthan Enterprises Single Window Enabling and Clearance Act, 2011 (Act No. 7 of 2011),
hereinafter referred to as the principal Act,-

(i)

(i)

(iii)

the existing clause (a) shall be renumbered as clause (aa) and before clause (aa)
so renumbered, the following new clause shall be inserted, namely:-

"(a) "Board" means the Board of Investment established and constituted under
section 2-A;";

after clause (aa) so renumbered and before the existing clause (b), the following
new clause shall be inserted, namely:-

"(aaa) "Commissioner” means the Commissioner (Investment and NRIs) of

Bureau of Investment Promotion;";

for the existing clause (b), the following shall be substituted, namely:-

“(b) “Competent Authority” means-

(i)

(ii)

in case, proposals falling under jurisdiction of District Empowered
Committee, any department or agency of the Government, Local
Authority, Statutory Body, State owned Corporation, Gram
Panchayat, Municipality, or any other authority or Agency
constituted or established under any Rajasthan law or under
administrative control of the Government, which is entrusted with
the powers and responsibilities to grant permission for setting up
or commencement of operation of an enterprise in the State; and

in case, proposals falling under jurisdiction of State Empowered
Committee, the Commissioner and/or officers of concerned
departments/instrumentalities of the Government, deputed in the
office of Bureau of Investment Promotion;”; and
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(iv) after the existing clause (h) and before the existing clause (i), the following new
clause shall be inserted, namely:-

“(hh) “One Stop Shop” means the comprehensive and hassle free assistance
provided by the Government or its instrumentalities under one roof
through Nodal Agency to investor from the time he submits viable
investment proposal falling under the jurisdiction of the State
Empowered Committee, till the commencement of operation of an
enterprise;”.

3. Insertion of new sections 2-A, 2-B, 2-C, 2-D and 2-E, Rajasthan Act No. 7 of
2011.- After the existing section 2 and before the existing section 3 of the principal Act, the
following new sections shall be inserted, namely:-

""2-A. Establishment and constitution of the Board.- (1) The Government
shall establish and constitute a Board to be called the Board of Investment.

(2) The Board shall consist of the following, namely:-

(1) the Chief Minister Chairperson;

(i) the Minister in-charge of Industry Vice-Chairperson;
Department

(ili) ~ the Minister in-charge of Finance Member;
Department

(iv)  the Chief Secretary Member;

(v) the Secretary in-charge of the Member;
Department of Industry

(vi)  the Secretary in-charge of the Member;
Department of Finance

(vii) the Commissioner Member-Secretary.

Explanation.- For the purpose of this sub-section, "Secretary in-charge"
means the Secretary in-charge of a department and includes an Additional Chief
Secretary and Principal Secretary when he is in-charge of a department.

(3) The Minister in-charge and the Secretary in-charge of the concerned
department(s) may be invited as special invitees in the meetings of the Board but they
shall have no right to vote on any matter before the Board for decision.

(4) The Board shall be the apex body for providing accelerated approvals and
permissions to the investment proposals considered under section 3 and for all the
matters related and incidental thereto industrial development and investment
promotion for the State.

(5) The Secretariat of the Board shall be Office of the Bureau of Investment
Promotion at Jaipur.

(6) The State Empowered Committee shall make its recommendations to the
Board for taking decisions related to investment proposals falling under its
jurisdiction.
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2-B. Meeting of the Board.- (1) The Board shall hold its meeting on such date
and at such time and place as it may determine.

(2) The meetings of Board shall be presided over by the Chairperson.

(3) The Board shall follow such rules of procedure while transacting business
at its meetings as may be prescribed.

2-C. Vacancies, etc. not to invalidate act or proceedings.- No act or
proceedings of the Board shall be questioned or shall be invalidated merely on the
ground of existence of any vacancy or defect in the constitution of the Board.

2-D. Powers and functions of the Board.- The powers and functions of the
Board shall be as follows:-

(i)  to consider, review, formulate and approve policies, programmes and
schemes for promoting investment in the State in enterprises and
infrastructure sector(s);

(i)  to provide guidance and directions for making requisite modifications in
the policies, procedures and systems made to accelerate economic
growth and development and employment generation in the State;

(iii)  to provide approval for customized packages, concessions, exemptions
or relaxations and other benefits to the enterprises which are beyond the
scope of policies of the Government by making requisite amendments
therein;

(iv) to consider and dispose of inter departmental issues pertaining to
investment proposals;

(v)  to give directions, if necessary, to Bureau of Investment Promotion and
also to the concerned departments or instrumentalities of the
Government through Bureau of Investment Promotion to promote
investment in the State from time to time;

(vi) to consider, review and take decision on such matters as may be
referred by the State Empowered Committee; and

(vii) to exercise such powers and perform such functions as may be
necessary for promoting investment and to generate opportunities of
employment in the State.

2-E. Disposal of Applications under One Stop Shop.- (1) All proposals
falling under the jurisdiction of the State Empowered Committee shall be considered,
examined and disposed of under One Stop Shop.

(2) The Commissioner shall be administrative head of Nodal Agency
mentioned in sub-section (1) of section 5 and shall be responsible for all affairs of the
Nodal Agency.

(3) The officers of the concerned departments or instrumentalities of the
Government shall be deputed on part time basis in the office of Nodal Agency
mentioned in sub-section (1) of section 5 for providing necessary approvals and
clearances of their concerned departments or instrumentalities of the Government.
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(4) The officers so deputed in the office of Nodal Agency shall be responsible
for disposal of proposals so received from the investors within the time prescribed
under section 12 by taking necessary assistance from their concerned departments or
instrumentalities of the Government, if required, and the same shall be submitted to
the Commissioner and he shall, if required, coordinate with concerned department or
instrumentality of the Government.

(5) The Commissioner and/or officers so deputed, as the case may be, shall be
empowered by the concerned departments including instrumentalities of the
Government by delegating their powers for granting requisite approvals/permissions
pertaining to their departments or instrumentalities of the Government, as the case
may be, to the investment proposals by making necessary amendments in the State
Acts and rules and regulations made thereunder to carry out the purposes of the Act.

(6) The Commissioner shall, on behalf of the departments and
instrumentalities of the Government concerned, exercise his powers, authenticate the
documents and issue necessary orders and grant approvals/ permissions under his
signatures, till the commencement of commercial production or operation of the
enterprises concerned.

(7) The Commissioner shall exercise supervision and control over, the officers
and employees of the Bureau of Investment Promotion and, the officers so deputed on
part time basis in the Bureau of Investment Promotion and he shall discharge other
duties which are necessary to carry out the purposes of the Act.

(8) Where the proposals so submitted for investment are not disposed of
within the time limit prescribed under sub-section (4), they shall be referred to the
State Empowered Committee.”.

4. Amendment of section 3, Rajasthan Act No. 7 of 2011.- In section 3 of the
principal Act,-

(i) in sub-sections (1) and (2), for the existing expression "Council of Ministers"
wherever occurring, the word "Board" shall be substituted; and

(if) in sub-section (2), for the existing word "departments"”, the expression
“departments including instrumentalities of the Government” shall be
substituted.

5. Amendment of section 6, Rajasthan Act No. 7 of 2011.- In section 6 of the
principal Act,-

(1) in clause (v), for the existing expression “concerned departments or authorities”,
the expression “departments or instrumentalities of the Government” shall be
substituted;

(i) in clause (vi), for the existing expression “concerned department or authority”, the
expression ‘“‘department or instrumentality of the Government” shall be
substituted,
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(ii1) in clause (vii), for the existing expression “concerned department or authorities in
the prescribed time limit.”, the expression “department or instrumentalities of the
Government in the prescribed time limit;” shall be substituted and after clause

(vii) so amended, the following new clause shall be added, namely:-

“(viii) to discharge such other functions or directions, as may be assigned/given
by the Government or the Board and/or the State Empowered
Committee, as the case may be, from time to time.”.

6. Amendment of section 7, Rajasthan Act No. 7 of 2011.- In section 7 of the
principal Act,-

(i) in heading, for the existing expression “department or Authority”, the
expression “department or instrumentality of the Government” shall be
substituted;

(if) in sub-section (1), for the existing expression “Competent Authority”, the
expression “department or instrumentality of the Government” shall be
substituted; and

(iii) in sub-section (2), for the existing expression "department or authority"
wherever occurring, the expression "department or instrumentality of the
Government™ shall be substituted.

7. Amendment of section 8, Rajasthan Act No. 7 of 2011.- In sub-section (2) of
section 8 of the principal Act, for the existing expression "departments or authorities”, the
expression “departments or instrumentalities of the Government™ shall be substituted.

8. Amendment of section 10, Rajasthan Act No. 7 of 2011.- In section 10 of the
principal Act,-

(i) in sub-section (1), for the existing proviso, the following shall be substituted,
namely:-

“Provided that the additional information under this section shall be
requisitioned only once. In case of matters falling under the jurisdiction of District
Empowered Committee, such requisition letter shall be sent through the Nodal
Agency only.”; and

(ii) in sub-section (3), after the existing expression “Nodal Agency” and before the
existing punctuation mark “.” appearing at the end, the expression “or the
department or instrumentality of the Government concerned, as the case may be”
shall be inserted.

9. Amendment of section 12, Rajasthan Act No. 7 of 2011.- In section 12 of the
principal Act,-

(1) in sub-section (2), for existing expression "department or authority”, the
expression ‘“department or instrumentality of the Government" shall be
substituted; and
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(ii) in sub-section (3), for the existing expression "Council of Ministers™, the word
"Board" shall be substituted.

10. Amendment of section 16, Rajasthan Act No. 7 of 2011.- In section 16 of the
principal Act, after the existing expression "Chairperson or other members of" and before the

existing expression "State Empowered Committee”, the expression "the Board or" shall be
inserted.

fasle, FAR ARaT,

Principal Secretary to the Government.
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